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15.42 hrs

HIGH COURT AT GUWAHATI (ESTA-
BLESHMENT OF A PERMANENT
BENCH AT IMPHAL) BILL

[English]

SHRI YAIMA SINGH YUMNAM(Inner
Manipur): Since a permanent Bench of the
High Court at Guwahati at Imphal has been
established and functioning, the purpose of
the Bill has been served. Hence, | beg 1o
moveforleave to withdraw the Bill to provide
forthe establishment of a permanent Bench
of the High Court at Guwahati at Imphal.

MR. CHAIRMAN: The question is:
*That leave be granted to withdraw the
Billto provide forthe establishment of a
permanent Bench of the High Court at
Guwabhati at Imphal.”

The motion was adopted.

SHRI YAIMA SINGH YUMNAM: | with-
draw the Bill.

15.43 hrs

CONSTITUTION (AMENDMENT) BILL-
CONTD.

(Amendment of Eighth Schedule)
[English]

MR. CHAIRMAN: The House will Now
take up further consideration of the following
motion moved by Shrimati Dil Kumari Bhan-
dari on the 10th April, 1892, namely:-

“That the Bill further to amend the
Constitution of India, be taken into consid-
eration.” :
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Shri L.K. Advain.
[ Translation)

SHRI L.K. ADVANI(Gandhinagar): Mr.
Chairmen, Sir, | am starting this discussion.
| would only like to draw the attention of the
House to the fact that the several residents
of Manipur are on hunger-strike for the last
nine days on the question of the Manipuri
language andthe condition of one of themis
serious. That is why. Though the House has
held discussion twice on it on Friday and
there is a consensus. | hope that the re-
sponse ofthe Government will be favourable
and it will be such a response that we may

- convey the opinion of the house to them and

they may call off the hunger-strike. The
condition of the one of them is quite serious
and that is why | am rising to express my
concern (Interruptions).

[English]

SHRIHANNAN MOLLAH(Uluberia): Sir,
some Nepali people are also planning self-
immolation..(Interruptions)..

[Translation)

SHRI MADAN LAL KHURANA: Hon.
Advanijihas raised anissue inthe House, it
is my request that the Minister of Parliamen-
tary Aftairs is present in the
House..(Interruptions)

SHRI MANORANJAN BHAKTA (An-
daman and Nicobar Islands): Khurana ji,
Advanijihas already spoken, whatelseis left
now.

Mr. Chairman, Sir, as | had mentioned it
here in the last few days that by bringing this
Bill in the House hon. Dil Kumari ji has won
hearts of all of us as also won the hearls of
the people, who are living in allthose States
where they are resorting to agitational ap-
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proach on the question of language. She has

glivenus an opportunity..(Interruptions)..their
name is not there. | would like to tell you that
today we have got an opportunity In the
House that we should not only confine this
issue to Manipuri and Nepali alone, but we
need to ponder over this issue more seri-
ously. The reason for this is that there is a
proposal before us to give constitutional
recognitionto languages like Nepali, Manipuri
orKonkani. There can be notwo opinions on
this because today if the unity of the country
has to be maintained, we shall have to think
again on the language-policy.

All of us know that all the major lan-
guages inthis country have been included in
the Eighth Schedule of the Constitution. All
of us also know that Hindi is the national
language of this country and even on this
there are no two opinions, nor is there any
oppositionto it. Butinthis country, even after
40-50 years of independence, people living
in remote areas at different places and in
backward areas have an aftachment with
their respective languages they speak, all of
themwant their own language to get ahead,
butthe apathy on the part of the Government
towards those languages has created sur-
prise and resentment among the people.

That Is why | would like to submit to you
thatthere are many minorlangugages in this
country ineach State which do not have their
own scriptbut people speak those languages
and converse in them. Some languages
such as Nicolabri language in the Andaman

& NicobarIslands, has got noscript of its own

but the former Member of Parliament, Late
John Bishop Richardson, who was elected
tothis Housein 1952, made an effortto write
itin Roman alphabets. He gave the Nicobari
language of that place a written form and in
this way translated it into a script. You may
find many such languages in different parts
of the country and we have no knowledge of
these languages completely. That is why |
want that research should be carried out in
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respect of all such languages and they are
brought to light from the point of view of the
unity and integrity of the country as well as to
make the nation strong. We should obtain
complete information about such languages
and we should ponder over the ways to get
allthose languages included in our Constitu-
tion.

The hon. Minister of State for Home
Affairs is sitting in the House, he must be
having information about many such lan-
guages. | would like to submit to him to
constitute a Language Commission in the
country and after its constitution, all the
languages spoken in the country should be
placed in a list. After that list is prepared, we
shouldfind out as to which languages do not
have their own script. A separate list should
be prepared for such languages and those
languages which are spoken by people, which
figure in the list and which have a script of
their own should be placed in a separate list.
In this way after a list is prepared of all such
languages, there is a need today to frame a
policy in a proper way with regard to the
languages spoken by tribals and others
throughout the country, but which have never
been presented before us in a proper form.

Mr. Chairman, Sir, in the constituency
that | represent, people belonging to every
state and speaking all sorts languages of the
country are living. We have three-language
formula, First-Hindi, second-English and
third-own mother tongue, all these three
languages are also compulsory. If someone
wants to receive education through his
mother tonguse, he has no, problem, There-
fore, language has never become a bone of
contention. At the time when an agitation
was going on against teaching of Hindi in
one part of the country, the people of my
State were studying in the medium of Eng-
lish and their mother tongue-. Thus, no
controversy ever reged on language in my
State. It has maintained our language
policy.
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Mr. Chairman, Sir, in various States of
the country various controversies have been
going on language issue for a long period.
Therefore, taking all things into considera-
tion, the review of the language policy be-
comes necessary. There is a Department of
Official languages in the Ministry of Home
Affairs but the Government has never given
athought towards a number of languages in
the country. What has it done? It has taken
no measures to encourage the official lan-
guage. It hastaken no measuresto hold any
discussionin this regard. |, therefore, realise
that it is very essential to consider it anew. It
is very essential for the sake of national
integration as well.

Mr. Chairman, Sir, if the Government
thinks that it has fulfilled its responsibility
merely by encouraging Hindi, that will not
serve the purpose. It is very essential to
encourage Hindi. Undoubtedly, it is our na-
tional language and | am not saying it at all
that Hindi should not be encouraged. Hindi
must be encouraged, but the Government
has to pay attention to the development and
propagation of other 15 languages men-
tioned in the Eighth Schedule of the Consti-
tution. Itis true that every State Government
is responsible for the progress of the lan-
guage of the State, but besides it, there is no
one to pay any heed to the dialects spoken
as regional languages in the State and spo-
ken by the majority of the people for their
development. The CentralGovernment owns
the responsibility of propagating the Ofticial
Language and State Governmentdoessoin
respect of the language spoken in that State
but Nobody is there to develop the regional
languages. Therefore, it is high time thatwe
examined every issue and its every aspect
properly. | would like to urge upon the hon.
Minister of Home Affairs toformulate a policy
in the regard.

Mr. Chairmen, Sir, it is my demand to
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the hon. Minister of Home Affairs that after
the discussion is over, he should take some
concrete steps to revise the language policy
and also see that some steps are taken to
encourage these languages. For doing all

-this funds are also required for the Gievern-

ment to implement its plans because nothirg
can be done without money. Similarly, work
should be done for the development of
Manipuri, Nepali and Konkani languages
also. Recently, | found in Tripura that they
have developed a separate language of their
own. They have given certain name to it.
They have evolved its script also. Thatis a
Triballanguage. The Government must pay
altention to it. | think it is a genuine demand.
You should make an announcementthatthe
Government will bring forward a Bill in this
regard by such and such date.

Just now, Shri Advani has said that the
Manipuri students are on the path of agita-
tion. We all want to request them that since
it is being discussed in the House and the
Govemment is aware of it, they should not
launch agitation. Their purpose of drawing
attention has already been served.

- | support the move and conclude.

PROF.PREMDHUMAL:Mr.Chairman,
Sir, | support the Constitution (Amendment
to the Eighth Schedule) Bill introduced by
Shrimati Dil Kumari Bhandari. Qur pany
leader Shri Advani has also supported this
Bill fully. Nepaliand Manipuriwere promised
to be included in the Eighth Schedule of the
Constitution in our election manitesto,

The purpose of language is to one's
feeling and messagetothe other. Nepali and
Manipuri are languages which are used to
give expressiontothe feeling of many people
of this country. There are already 15 lan-
guages inthe Eighth Schedufe of the Consti-
tution. These two languages shoylid also be
included in it and they should befecognised.
In a democratic Government the Govern-
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ment itself should understand the feeling of
the people. Unfortunately, such circum-
stances were always created which have
compelled people to resort to violent agita-
tion to get their demand accepted. The
Govemnment has always ignored such is-
sues presened through a resolution ornego-
tiation. When it was expressed through vio-
lent agitation, the Government accepted it.

Poday, the people of Manipur and Sikkim
arelaunding agitationto get their respective
languages included in the Eighth Schedule
ofthe Constitution. As Shri Advanisaid some
people are sitting on fast andthe condition of
one of them is serious. The Nepali students
have threatened to commit self-immolation.
Ithink that had the Government been vigilant
towards the sentiments of the people, the
moment the State Home Minister came 1o
the House, he would have said that in the
light of the support from every section of the
House he accepls it and the agitation would
have been called off at once. | fail to under-
stand as to what does the Government lose
if it does so.

The Government itself reconstituted
‘States on the basis of language and it was
accepted only when some of the people
agitated forit. The people of Punjab wenton
demanding reorganisaction of Punjabonthe
basis of Punjabilanguage. The Government
opposed it and the intensity of resentment
wenl on increasing. Violent agistation took
place, then they were given a small State of
Punjab on the Basis of Punjabi language.
Punjab was divided. Al present such agita-

. tion is going on in Manipur. The people of
Manipur are opposing the Central Govern-
ment and all other Indian languages. They
say that unless Manipuri is included in the
Eighth Schedule of the Constitution, they are
not prepared to Schedule of the Constitu-
tion, they are not prepared to accept any
other language. The Nepalese students
threaten to agitate. They are sitling here on
hunger-strike. After this, Since this Bill has
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been brought by on hon. Member of the
House and the entire House has supported
it, the hon. Minister should not make further
delay in accepting it.

Not only this, the Legislative Assem-
blies of Manipur, Tripura, West Bengal, and
that of my own State, Himachal Pradesh
have passed a resolution and sent it to the
Government to include Nepali and Manipuri
languages in the Eighth Schedule of the
Constitution. Recentlythe conterence of the
Bharatiya Janata Party was held in Gandhi-
nagar (/nterruptions)

SHRI KRISHAN DUTT SULTANPURI
(Shimila): Let the hon. Member say that the
conference was held in Anatyadaya Nagar-

PROF. PREM DHUMAL: It is better for
the hon. Member not 1o speak on the issue
which is beyond his comprehension. Atthat
conference we said that not only Manipuri
and Nepali but Konkani should also be in-
cluded in it. Since the formationof Goaas a
new State, the people have been demand-
ing inclusion of Konkaniinthe Eighth Sched-
ule of the Constitution. If the Government of
Indla makes further delay on any pretext, it
will be taken that it is being denied as the
saying goes-

[English)
Juslice delayed is justice denied.
(Translation)

Ifitis delayedtorlong, the public resent-
ment will increase. |, therefore, urge upon
the Government to accept the Bill for the
inclusion of Nepali and Manipuri as it is and
create a history. It is a very good Bill and all
parties.are supporting it. You are requested

Aotreat it as Government Bill and include itin

the Eighth Schedule of the Constitution.

Many Members would like 10 snaak nn
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it. So, once again lwould like to say that prior
to that the movement may turn violent you
are urged 1o understand the feelings of the
people and decide this matter respecting the
norms of the democracy. As a member of
your party Shri Manoranjan Bhakta has said
that if this Bill is passed, the people will start
believing that this Government has full faith
in democracy and it understands the feel-
ings of the people. You are requested to
pass this bill and try to understand the
feelings of the people and ours. Soon the

-good results of this Bill will come before us
and | hope that you will adopt it.

With these words | suppont this bill and
conclude.

[English)

SHRIINDERUJIT(Darjeeling): Mr. Chair-
man, Sir, lamgratefulto youforgiving me an
opportunity to speak on the Constitution
(Amendment) Billwhich is of great interestto
more than eightto ten lakhs of people of my
constituency of Darjeeling and carries far-
reaching implications for the future of India,
its integrity and unity.

Manyfriends fromall sides of the House
have already spokenontheBill. Ihave heard
all of them with much interest, and if | might
add, in some cases, with not alittle concem.

Some here may be surprised at my use’

of the word ‘concern’. Candidly, Sir, | have -
chosen to do so deliberately, | feel con-
cerned because | find that some of the
speeches sadly reflect what | have often
described as the bane of present day India,
a crisis of casualness. | get the feeling that
adequate thought has not been given to the
proposal to include Nepali language in the
Eighth Schedule. Regrettably, the approach
of some friends appears to be rather casual.
Majordevelopments havetaken placeinthe
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Darjeeling hills over the past few years.
Surprisingly and regrettably, these have not
been taken into account. Some friends have
alsoslurred overrecentdevelopments which
must be kept in mind before we take a
decision on the legislation before us, a Bill
which is not as simple as it appears to be in
regardtothe proposalforthe inclusionof the
Nepali language in the Eighth Schedule.

Mr. Chairman, Sir, this Bill needs to be
viewed in the first place in the light of the
agitation launched by the Gorkha National
Liberation Front and its leader, Mr. Subash
Ghisingh, for the establishment of
Gorkhaland early in 1986 and its culmination
inthe historic Darjeeling Gorkha Hill Council

- Accord on August 23,1988, This agitation

was not just for a separate State of
Gorkhaland within India’s borders. Sir,itwas
a battle for identity by the Gorkhas of the
Darjeeling hill areas who had come to India
with the ceded land—as also a battle by the
Gorkha National Liberation Front for forging
acommon national political platform for the
‘settled Gorkhas” all over India.

Mr. Ghisingh and his supporters were
not prepared to be labelled as Nepalis and,
in effect, have the words “Reciprocal Nepalis®
permanently inscribed on their foreheads
under Article Vil of the Indo-Nepal Treaty of
1950. This article provides and | quote:

“The Governments of India and Nepal
agree to grant on reciprocal basis 1o the
nationals of one country in the territories of
the otherthe same privileges inthe matter of
residence, ownership of property, participa-
tionin trade and commerce and privileges of
a similar matter.”

They, therefore, assertedthatthey were
Indians and not Nepalis and demanded that
they be formally recognised as Indians. In
otherwords...(Interruptions) Mr. Chairman,
Sir, | am not yielding. | did not object when
Mr. Upadhyay talked in terms of “We, the
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Nepalis.."...(Interruptions)

MR. CHAIRMAN: He has his point of
view. Let him express. Do not disturb him.

SHRI INDER JIT: They, therefore, as-
sertedthattheywere Indians and not Nepalis
and demanded that they be formally recog-
nised as Indians. In other words, they drew
a sharp and clear distinction between those
who were “settled Gorkhas” of India and
Indians and those who were Nepali nation-
als residing in India in accordance with Ar-
ticle VII of the indo Nepal Treaty and de-
scribed as "reciprocal Nepalis”. Basically thy
were eager to make one thing clear. They
were willandtruly Indians and had nothingto
do whatsoever with Nepali.

To cut a long story short, Mr. Ghising
and the GNLF tought hard and won their
battie for identity. The Government of India
acknowledged that Mr. Ghising and the
“settled Gorkhas™ of India were Indian citi-
zens. Simultaneously, the Government of
India issued on August 23, 1988, a Gazette
-Notification declaring alithe“settled Gorkhas”
to be Indians. | quote the Gazette Notifica-
tion:

“Whereas it has come to the notice of
the Central Governmentthatthere have
been some misconceptions about the
citizenship atthe commencement of the
Constitution of India of Certain classes
of persons commonly known as
Gorkhas, who had setiled in India at
such commencemaent.

Andwhereas it is considered necessary
to clear such misconceptions; it is hereby
clarified as follows:

(1) Asfromthe commencement of the
Constitution, that is as from
26.1.1950, every Gorkha, who had
his domicile in theterritory of India,
that is in the territories which on
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26.1.1950 became part of or con-
stituted the temritory of India as
definedin Article 1 (2) of the Consti-
tution of India; and

(a) who was born in the territory of
India;

(b) eitherof whoseparentswasbornin
the territory of India;

(c) whohadbeen ordinarily residentin
the territory of India for not less
than five years before such com-
mencement;

shallbe acitizen of India as provided
in article 5 of the Conslitution of India;

(2) Nosuchpersenasis referredto in
paragraph

(1) above shall be acitizen of India or
be deemed 1o be a citizen of India
it he has voluntarily acquired to
citizenship of any foreign State as
providedin article 9 of the Constitu-
tion of India...”

Sir, 1 will not bother you with more de-
tails of this Gezette notification. But it is very
vital for our discussion.

Importantly and significantly the GNLF
and its leaders did not rest at that. They
insisted that the proposed Darjeeling Hill
Council, which was to be an autonomous
body andalittle short of the full-fledged State
demanded by them, be called the Darjeeling
Gorkha Hill Council. The West Bengal Gov-
ernment objected to including the word
“Gorkha" in the name of Hill Council. Even-
tually, Shri Buta Singh, the then Home Min-
ister, and | as one privileged to play the role
of a mediator in the thorny and highly emo-
tive dispute, were able to persuade both the
then Prime Minister, Shri Rajiv Gandhi, and
the West Bengal Chief Minister, Mr. Jyoti
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Basu, to accede to the GNLF demand and
give the proposed Council the name of
Darjeeling Gorkha Hill Council,

The GNLF and its supporters in the
Darjeeling Hill areas as also in the adjoining
areas of Alipur Dooars are today proud of
their Indiancitizenship and identify. They are
happy 1o have drawn a clear and sharp
distinction between themselves as Indians
andthosewhoare “reciprocal Nepalis™. They
do not wish to be seen as having any link,
even remotely, with Nepal and are eagerto
ensure that there is no scope for any doubt
in regard to their commitment to their moth-
erland India

In fact, not long ago, the Darjeeling
Gorkha Hill Council and its Executive ook
anothersignificantstepto asser their Indian
identity and separateness from Nepal. Both
formally declared “Gorkha Bhasha™ as their
official language. This, it needs to be noted,
was done by Mr. Ghisingh and his counci at
atime when some leaders in the region have
been busy campaigning in a big way for the
inclusion of Nepali language in the Eighth
Schedule as one of India's National lan-
guages.

MR. CHAIRMAN: We shall have to
extend the time of this Bill as the time of the
Billis over. Shall we extend it by two hours?

SEVERAL HON. MEMBERS: Yes.

MR CHAIRMAN: The time is extended
bytwo hours. ShrilnderJit, please continue.

SHRI INDER JIT: We must be clear
‘aboutcertain tundamental while viewing the
Constitution Amendment bill before us. The
Nepali language is today officially the na-
tional language of Nepal even as the King-
dom has many other languages spoken by
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its various communities as the Rais, the
Limbus and the Gurungs. | am told that
Nepal had formally no national language
untilKathmandu applied forthe membership
of the United Nations. Earlier, the ruling
circles in Kathmandu used the Khas lan-
guage. Subsequently, the name was
changed to Parbatiya or the language spo-
ken in the hills. (Interruptions) Shrimati Dil
Kumari Bhandarican reply atthe end. Please
give me a patient hearing. Thereafter, it was
called Gorkha Bhashatill Nepalilanguagein
Newari script was formally declared as the
Kingdom's national language.

The Nepali language is at present not
onlythe national language of Nepal, itis also
the language of all the Nepalis abroad, in-
cluding lakhs residing andworkingin Indiain
accordance with Article Vil ofthe Indo-Nepal
Treaty of 1950. In sharp contrast, Gorkha
Bhasha, according to the GNLF and my
understanding of the Darjeeling Accord, is
the language of the “settled Gorkahs™ of
India who have been accepted as Indian
citizens under the Accord and have been
declared to be such by the Government ot
India Gazette Notification of August 28,1988.
(Interruptions). | am not yielding.

MR. CHAIRMAN: No disturbance
Please.

SHRIMATI DIL KUMARI BHANDARI
(Sikkim): Sir, he is misleading the House.

MR. CHARIMAN: You can reply and
lead the House properly.

SHRI INDER JIT: The distinction be-
tweenihemisclear and marked-adistinction
which we must underiine and emphasize in
India’s best national interest and that of its
unity and integrity. Shakespeare once said
“What is in a name” and hastened to add:" A
rose by any other name would smell as
sweet.
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SHRIMATI DIL KUMARI BHANDARI:
You translate it in Gorkha language.

SHRI INDER JIT: Alas, this does not
hold good insofar as a language is con-
cerned! A language by any other name may
not only not smell as sweet but could, infact,
turn out to be a thomy cactus. Every one in
the Darjeeling hill areas has, for instance,
great respect-l want you to note, Sir- and
love for the Gorkha bhasha, presently de-
scribed erroneously by some people as
Nepali. They also have atfection and regard
for the Scriptl. But they are not prepared to
callit Nepali language as the name is iden-
tified with the nationality of another country,
namely, Nepali...(Interruptions). Sir, the
Members are entitled to their views. | have
my views. In fact, the GNLF strongly
opposes...(Interruptions). Mr. Chitta Basu,
when have you joined the Congress Party?
If youwantto join, please apply tor it. We will
then consider.

MR. CHAIRMAN: The Member has
freedom of speech.

SHRIINDERJIT: Sir, itis my privilege to
represent Darjeeling and its Gorkha here. It
is my privilege and my duty to put forward
their point of view. It may be acceptable to
people, it may not be acceptable to Mem-
bers, but | have a right to express my view
very freely and forthrightly, and this is all |
seek.

In fact, the GNLF strongly opposes the
legislative enacted by the West Bengal
Assembly declaring Nepali as one of the
State languages. It also opposes its demand
that the Centre should include Nepaliin the
Eighth Schedule. They want the State Act
amended and the words ‘Gorkha Bhasha’
substituted for Nepali language. This was,
indeed, my own stand also when [ success-
fully contested the Lok Sabha polls of 1989
and 1991- the first at the invitation of the
GNLF as its candidate and the second as a
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Congress(l) candidate with the full backing
of the GNLF. The point is...(Interruptions).

MR. CHARIMAN: It is not proper to
interrupt the hon. Member.

SHRI INDER JIT: Mr. Upadhay, you
have gone on record about your views on
Nepali | am not goint to enter into any acr
mony now and | want to keep that out.

1 would like to inform the House, and
more especially fellow-Members of the
Congress(l), that the last poll for the Lok
Sabha and the West Bengal Assembly was
foughtonthe basis of aclear agdfirm under-
standing between the Congress(l), then
heroically led by the late Rajiv Gandhi, and
the GNLF. Both the parties backed each
other's candidates...(Interruptions)

MR. CHAIRMAN: You can make your
point at the end.

SHRIINDERJIT: Specifically, the GNLF
not only supporied my candidature for the
Lok Sabha but also the Congress(l) candi-
dates for the West Bengal Assembly con-
stituencies of Siliguri, Phansidewa was, Is-
lampur and Chopra in the
plains...(Interruptions). Sir, the hon. Mem-
ber, the mover, willhave achance torebut all
my arguments. Would the lady Member be
generous enough and gracious endugh to
give me a patient hearing? At the end of it
she can spurn all my arguments. It is upto
her, but she must give me a patient hearing.

The Congress-|, for its part, fully sup-
ported the GNLF candidates tor the West
Bengal Assembly from the hill constituen-
cies of Darjeeling, Kurseang and Kalimpong.
The GNLF won allthe three Assembly seats,
defeating in one case a Minister in Jyoti

Basu’s Government. Importantly, the GNLF
putforward in its manifesto its strong oppo-
sition to the declaration of Nepali language
as an official language of West Bengal and
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demanded that the name Nepali be substi-
tuted by Gorkha Bhasha. :

The crucial importance of the Indian
identity is basic to our argument. It is also
fundamental to India’s integrity and unity in
view of the factthat ourcountry is contiguous
to Nepal and has a long unmanned border
with it. What is more, the Indo-Nepal Treaty
of 1950 is unique. We have no such treaty
with any other country. Mercifully, we have
not extended such reciprocalfacilities to any
other neighbouring country. Some promi-
nent leaders of Sikkim have been talking in
terms of “Bharatiya Nepalese” and have put
forward what | would callan absurd concept.
Perhaps, we would also be confrontedtoday
withtwo otherabsurd propositions of “Bhara-
tiyva Bangladeshis® and “Bharatiya Paki-
stanis”, had similar reciprocal facilities ajso
been extended to Bangladeshis and Paki-
stanis. Please remember, we already have
many more Bangladeshis residing illegally in
India today than the “reciprocal Nepalese™.

This leads us to the pertinent question:
Would it be right and proper for the Parlia-
ment of India to include among the national
languages listed in the Eighth Schedule of
our Constitution the Nepali language which
is the language of the “reciprocal Nepall®
people in India-persons who are here today
and could be gone tomorrow. We can in-
clude the Nepali language in the Eighth
Schedule only if these Nepalis come to be
declared as Indian citizens as in the case of
the “settled Gorkhas" of India under the
Darjesling Accord of August 23,1988 be-
tween the GNLF and the Government of
India.

Therefore, | would like to ask the mover
of the Resolution and all those who have
supporied the Biil-Where is the Gazette
Notification which confers Indiancitizenship

on the “reciproca Nepalis” in India? Kindly
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produce this notification and | shall promptly
withdraw my oppaosition to the Bill. In fact, |
go a step furtherm to inform the House that

" even the GNLF and its supreme leader, Mr.

Ghisingh, will gladly extend support to the
Bill if you can produce such a notification.

I know there is no such Gazette Notifica-
tion of the Government of India till now.
Theretfore, | would strongly plead with all my
friends here to pause and ponder. Please do
not support the Bill. It is true that some
parties have made certain commitments in
their party manifestos forthe lasttook Sabha
poll. But their stand, in my view, has been
unfortunate, unwise and even populist. |
would urge them to remember that two
wrongs have never added upto aright, They
should take a fresh look at the issue in the
light of the views put forward by me on
behald of my constituency and lakhs of its
people.

There should be no question at all of

. including the Nepali language in the Eighth

Schedule until and unless the “reciprocal
Nepalis® are formally and officially desig-
nated as Indians through a Gazette Notifica-
tion of the Government of India. Declaration
of any language as a State language does
not necessarily give the language the status
and acceptability of a national language.
The mover of the Bill should try to get the
“reciprocal Nepalis”delcared as Indiansfirst.

Mr. Chairman, Sir, | have already taken
a lot of time of this august House. But | seek
your indulgence for a little longer as | amthe
only Member presenting the other side ofthe
coin in regard to the Nepali language. The
entire exercise of those who are “reciprocal
Nepalis® and are demanding inclusion of the
*Nepali language” in the Eighth Schedule is
to enable those people to claimthat they are
Nepalis and to that extent virtually exercise
dual nationality. Wouldthis be in our national
interest at a time when leftist and other
forces in Nepal are stridently urging Kath-
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mandu to reclaim the Darjesling hill areas
uptoTeesta river as its territory? In my view,
we cannot deal withthis serious matter rightly
or casually. (Interruptions)

Therefore, | urge with all the emphasis
at my command that if the language of the
Gorkhas of India is to be included in the
Eighth Schedule then that language will have
to be the "Gorkha Bhasha™ and not the
Nepali language. My suggestion would
emphasize and underline the Indian identity
of the Gorkha Bhasha as againstthe foreign
identity of the Nepali language. | might add
that the suggestion | am making is not a new
proposition. We have inthe pastdrawn up a
sharp and meaningful distinction between

various common languages spoken along -

our northern and other borders. We have
given these languages on our side of the
borders Indian names and Indian identity.

Take the case of Ladakhi, which is to-
day the language of the people of Ladakh.
This language is identical to the Tibetan
language across the border. The script, too,
is the same. But we have for long calied the
language spoken by the people of Ladakh as
Ladakhi and the script used by them also as
Ladakhi. This identifies the language as one
belonging to Ladakh and, therefore, to India.
Likewise, the Bhutias in Sikkim and the
Darjeeling hill areas speak a language and
use a script which is the same as Tibetan.

_Butthe Maharaja of Sikkim priortothe State's

merger with India called the language and
the script Sikkimaese to draw a distinction
between their language and the Tibelan
language. In the Darjeeling hill areas, the
language has beencalled Bhutiato assertits
Indian identity. Thus, when you speak of the
Bhutia language, you convey the clear view
that the language is the language of the
Bhutias of India, as distinct from the lan-
,guage of the Tibetans.

That, Mr. Chairman, is not all. Every
country is and needs must be very clear
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about the distinct identity of its national lan-
guage. Tow other instances may be cited.
The people of India's emerald islands of
Lakshdweep speak the same language and
use the sama script as those of the Maldives,
namely, Divehi. But we wisely decided to
emphasise the Indian identity of the lan-
guage of Lakshdwesep and gave the lan-
guage and script a distinct Indian name of
Mahal. Againthe Bangladeshis call their
language "Bangla Bhasha" and not Bengali,
as we doin India. This was done with an eye
mainly on one thing: to draw a sharp distinc-
tionbetween Bangladesh's national language
and Bengali, the language of neighbouring
Wast Bengal and, therefore, a language of
India.

Two other points require to be made in

- this context. First, today we are proud to

have Urdu as one of our national languages.
It is a fine and beautiful language which |
chose as my Indian language for graduate
studies. Urdu s alsothe national language of
Pakistan. This enables the people of both
our countries to share the joys of ghazals
and mushairas. But | ask: Would we In India
have included Urdu in the Eighth Schedule
of our Constitution if the language had been
called Pakistani? Hence the rationale be-
hind GNLF's strong objection to the inclu-
sion of Nepali as one of India's national
languages in the Eighth Schedule. There
would be no problem today if Nepal too had
given orweretogive to its national language
the name “Gorkha Bhasha" which, like Urdu
or, for that matter, English is not identified
with any nationality. (Interruptions).

Sir, lamthe only Member who is speak-
ing against this Bell. So, | must have a
chance to put across my view.

MR. CHAIRMAN: | have given you suf-
ficient time.

SHRIINDER JIT: Sir, Iknow. Just afew
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The second pointis, as we allknow, the
British Raj greatly respected the prowess
and fighting qualities of the Nepalis. Conse-
quently, they recruited them in large num-
bers for thair Army under the Raj- and con-
tinued to do so even after Independencs.
Importantly, however, they called these men
Gorkhas and the troops as Gorkha regi-
ments and Gorkha troops etc. They also
called the Nepalilanguage spoken and writ-
ten by these Gorkha troops as Gorkhali, a
point made by Col. Ram Singh on April 10
last when he happened to be in the Chair.
Why? The answer s not farto seek. They did
this baecause they wanted to draw a clear
distinction betweentheir own Gorkhatroops
and those of Nepal!

Mr. Chairman, Sir, | shall now wind up
by drawing your attention 1o an interesting
fact. The demand for the inclusion of Nepali
language in the Eighth Schedule is not new.
It has been raised time and again over the
past many year. But Delhihas advisedly not
acceded to it. The demand was raised ini-
tially during Indira Gandhi's time. But she
refusedto oblige. Mr. Morarji Desaias Prime
Ministerunderstoodthe problemvery clearly.
Characteristically, he biuntly told a delega-
tion of the All India Nepali Bhasha Samiti at
Darjeeling on September 29,1977: “Nepaliis
a foreign language.” Further, he said there
was no question of including it in the Eighth
Schedule. Indira Gandhi was again ap-
proached after her return to power in 1980.
But she diplomatically declined to oblige.
What is the reason? The issue is not as
simple as has been made outgz the mover
and its supporters. It has serious, indeed,
grave implications.

As the representative of the people of
Darjeeling in this House, | have the greatest
"regard and affection for the language and
script of the Gorkha, who are fellow Indians.
I strongly belisvethat their language, the
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Gorkha Bhasha, deserves, to be included in
the Eighth Schedule. But | am totally op-
posed to the inclusion of Nepali language as
one of our national languages In the Eighth
Schedule. In fact, West Bengal needs to
amend its earier legislation and substitute
the words “Gorkha Bhasha" for Nepali. The
Sahitya Academy, t00, needs 1o review its
earlier decision of recognising Nepali as
“one of the major Indian languages”:in 1975
in the light of the developments between
1986 and 1988, culminating inthe Darjeeling
Gokha Hill Council Accord. Under this Ac-
cord, the Gorkhas assertedtheir Indian iden-
tity and refused to be seen as having any link
with Nepal.

All that 1 have ventured to put forward
also needs to be seen in the light of a
significant but little-known experince in the
Darjeeling hills. Quiet and clandestine ef-
forts were made during the last census
operation to get the people to declare them-
selves as Nepalis instead of Indians. They
were also sought to be persuaded through
various familiar means and pressures to
declare Nepali as their language in prefer-
ence to Gorkha Bhasha. In fact, we discov-
ered during the last general election that
many “reciprocal Nepalis® had managed to
gettheirnames included inthe electoralrolis
and had voted. This issue was subsequently
taken up by Mr. Ghisingh with the Chief
Election Commissioner in my presence in a
letter personally delivered to Mr. Seshan on
July 18, 1991.

Sri, as | sald earlier, It Is time to pause
and ponder. We must avoid doing some-
thing in haste and then repent at leisure.
Nothing must be done which goes against
the lefter and spirit of the Darjeeling Gorkha
Hill Conical Accord and the Gazette notifica-
tion of the Govemment of india, dated Au-
gust 23, 1988 according Indian citizenship
only to the “settied Gorkhas" and not to the
“reciprocal Nepalis."Nothing must also be
done which suits the surreptitious strategy o
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those who are working for Greater Nepal
from within our country and from across the
border.

Sir, the talk of Greater Nepal is not the
figment of anyone’s imagination. Thethreat,
howsoever, feeble today, is very muchthere.
Remember, there are powerfui forces who
have not reconclled to the merger of Sikkim
with India. There are also powerful forces
" who wantto stop Indiafrombecoming strong
and Playing its due role in the comity of
Nations. Let not history accuse this Lok
Sabha of doing something whichgoes against
ourbest national interest and could very well
put a question mark over India’s integrity
along its strategic and sensitive northem
borders. We can ignore this warning only at
our peril. (Interrupfions) | think arguments
must honourably be met by arguments only
and not by shouting down.

Sir, | shall now conclude by sharingwith
the House, the text of an urgent telegram
sant by the GNLF President, Mr. Subash
Ghisingh to the Prime Minister yesterday
with a copy marked to me as the Mp repre-
senting Darjeeling. (/nterruptions)

PROF. SUSNATA CHAKRABORTY
(Howrah ): Sir, how can he read his speech
like this for a Jong time?

(Interruptions)

MR. CHAIRMAN: Please do not quote
thattelegramhere. Please conclude quickly.

(Interruptions)

SHRI INDER JIT: Sir, these Members
should deal with the Chair and not with me,
They should not interrupt me like this. | will
not quote the telegram, but | will give a
summary of thattelegram. He says thatifthe
Government of India is keen and deter-
mined to include the different Indian lan-
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guages in the Eighth Schedule of the Indian
Constitution, then the GNLF party extends
its full support except in the case of the

. Nepali language as the said language is

spoken by the reciprocal people directly
covered by the Indo-Nepal Treaty of 1950.
He says that this must not be included inthe
Eighth Schedule. (Interruptions)

SHRIMATI DIL KUMARI BHANDARI
(Sikkim): Sir, he has asked for no man's
land. Will you concede to that? (Interrup-
tions)

MR.CHAIRMAN: Please conclude now.
You have spoken far a long time. Shri Yaima
singh will speak now.

(Interruptions)

SHRIINDER JIT: Inthe final analysis, |
appealto alithe hon. Members and, particu-
larly to the Government, to give serious
thought to all that | have said.

MR. CHAIRMAN: You have crossed all
limits of time now.

SHRI INDER JIT: Only three more
sentences.

MR. GHAIR_!MAN: No please. No.

SHRI INDER JIT: Three more sen-
tences.

| say that | and GNLF can never be a
party to accepting Nepali language which is -
aforeign language as one of India’s national
languages.

MR. CHARIMAN: | have given you
opportunity to conclude five times.

SHRIINDERJIT: lamgoingtotake less
than half-a-minute. Allow me to conclude.
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MR. CHARIMAN: No.

SHRI INDER JIT: | seek your indul-
gence for half-a-minute.

MR. CHAIRMAN: | have shown suffi-
cient indulgencs.

SHRIINDERJIT: Iwantto assurefriends
on all sides that there is no attempt whatso-
ever to divide the people of thé area. The
attemnpt is only to draw a sharp distinction
between those who are Indians and those
who are not Indians but Nepalis (Interrup-
tions)*

MR. CHAIRMAN: Nothing will go on
record. The hon. Member may now con-
clude. Nothing will go on record now.

SHRI YAIMA SINGH YUMNAM (Inner
Manipur): Sir, | rise tp support the Bill in the
name of Shrimati Dil Kumari Bhandari, the
hon. Member of the House.

Shrimati Dil Kumari Bhandari has spo-
ken earlier and dealt exclusively onthe merits
of the Nepaliand Manipurifor inclusion of the
two languages in the Eighth Schedule of the
Constitution and | would like to leave itto her
most of the points raised by Shri Inder Jit
which she can clarify and refute in her reply.

So, | would like to devote more of the
time in the case of Manipuri of which | have
more ideas onit and lcan give more informa-
tion to the august Hose on this language.

In respect of Nepali, it | am allowed to
say atew words, Ithink the hon. Member Mr.
Inder Jitis very clever. He is trying to mislead
the House by pointing out some imelevant
points in regard to this Indo-Nepali treaty.
Those are irelevant in respect of this Bill.

| would like to mention 'ona instance. In
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Manipur, there are many Gorkhalis in Assam
Rifles. When we ask them “What is your
language,“they simply say "Ourlanguage is
Nepali.” It is very clear. There might be
Gorkhalis but their language is Nepali. It is
veryciear. inManipur, there are hundreds of
thousands of Gurkhas. They say that their

language is Nepall.

Ido notknow how Mr. Inder Jit manages
1o make treaties out of this. | leave it to the
hon. Member in charge of the Bill to refute all
that.

Now | come to Manipuri. In the case of
Manipuri, | would like to ask why it was not
included at the time when the Constitution
wasdrafted orpassed. Manipurwas merged
with the Indian Union only in 1949 on 15th
October. So, she had not got a chance of
sending her representative to say that
Manipuri language also must be included in
the Eighth Schedule because Manipur was
not with the Indian Union. Atthattime, it was
a native State under the British rule. Even
during the-British time, Manipuri was recog-
nised as a language by the Britishers.

Now, | would like to come to the justifi-
cation part that would be necessary to pres-
ent the facts before the House. There are
one million people in Manipur who speak
Manipuri as their mother-tongue. There are
meore than hakf-a-million people living in the
hilly areas who use this Manipuri language
as their common language for communica-
tion purpose. So, by virtue of this, Manipuriis
the lingua franca in the State of*Manipur.
Secondly, Manipuri has been the official
language throughout. It has been the official
language even before the British rule when
Manipur was a native State. Manipuri was
the official language and also the cour lan-
guage. Even now, Manipuri is the court lan-

_guage in Manipur. It is used in the courts -

which are subordinate to the High Court. Rt is
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the official language. Itis now being codified
bythe Manipur Legislative Assembly tomake
it the official language of the State. So, forall
practical purposes, itisthe official language;
it is used in the courts which are subordinate
tothe High Count. Itis the mediumof Instruc-
tion and examinations trom primary-level
upto the post-graduate level. These are
produced in Manipuri in respect of Honours
in Manipuri up 1o B.A. Post-graduation, M.
Phil and Ph. D. There are provisions under
the Manipur University Act for all these
subjects. This language has been recog-
nised by the Universities of Calcutta,
Guwabhati, Dibrugarh, Delhi and some other
Universities which | cannot mention. It is,
therefore, a major Indian language up to the
Degee Course.

Sir, the Sahitya Akademi has recog-
nised it asa major Indian language since the
year 1971, Alithe Sahitya Akademi Awards
have been awarded. Uptillnow, morethan15
awardees of this language are there. It has
its own script. We have got the Manipuri
Script. At the moment, we use the Bengali
scripl. But we do have the Manipuri script. it
is being taught up 1o Class-VIIl. Now it is
coming upto Class 10th. The Manipuriscript
is very much improved now. For some time,
it was not encouraged but now the people
have taken up this very seriously, for im-
provement of this sctpt. The doyen of lin-
guists, Dr. SuneetiKumar Chatterjee, who is
no more, be once describedthat this Manipuri
language is a most developed language of
the Tibetan-Burman speech family of India.
And we claim that.

At present, the languages under the
Eighth Schedule, most of them are Dravid-
ian, Indo-Aryan and Burman languages. And
the language of Tibeto-Burman is excluded.
Now It would be properto include this Manipuri
language from that consideration also.

As regards the richness of this lan-
guage, | need not say much because all the
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Members of this august House, they are very
much acquainted with the richness of this
language and almost allthe Members, lead-
ers of all the parties in this House, they are
alsoagreeableto include Nepaliand Manipuri
in the Eighth Schedule, so that these two
languages can be given national recogni-
tion. | need not elaborate very much onthat.
In stead of that, | would like to give much
more time 1o our hon. other Members to
speak on this. | would like to give these few
justifications in support ot inclusion of
Manipurilanguage.

Now, | would like to come to the imme-
diate problems being faced in the State of
Manipur. We have been demanding for the
inclusion of this Manipuriinthe Eighth Sched-
ule since 1949-50 because when it was
merged with the Indian Union, it was antici-
pated by the people that after the merger
with the Union, it will be respected and it will
be honoured. So, it was a great expectation
of the people of Manipur. And they have
been demanding for this. When they have
lost their patience, the people of Manipur,
they have organized themselves and they
deputed their represantatives to meet the
hon. the Prime Minister, the leaders of the
nation. They have met Nehruji, Indirje, Rajiviji,
Shri V.P. Singh and then Shri Chandra
Shekhar. All of them have given their con-
sent. Butthey could not put up any Bill before
this House, so that these languages can be
included in the Eighth Schedule. it took time
and it was unfortunate on our par.

But now the people, they are demand-
ing and are agitated now. Earlisr, the people
including women populationand people from
allwalks of life, they have resortedto hunger
strikes. Thousands andthousands o people,
they have resorted to hunger strikes and
now the students-All Manipuri students-they
have taken up the task. Now what they have
done isthatthey have blocked; they have cut
off, they have blacked out. Even, they went
to the extent that they would not allow the
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schools to teach Hindi. They have gone to
the extent of even not allowing the Hindifilms
to be screened. Any cassette of Hindi or any
other language under the Schedule is not
being allowed to be played. They have de-
stroyed them. The whole population is sup-
porting the student community. Now what
they have done? Taking advantage of this,
they have now resorted to even destroy,
damage and even burn buses. A Central
School bus was burnt. School buses, State
Transport buses were burnt. As a result of
this what happened is that the prices sore
up. In Manipur, the prices of commodities
are so high thatit cannot be imagined. These
are the sufferings. They are prepared to
suffer because their demands are not met.
Earlier, here in Delhi, a batch of persons
resorted to hunger strike; and in support of
them, the entire Opposition walked out,
here. Now, three persons have resorted to
indefinite hunger strike, that is, fast unto
death. Yesterday, | wenttothe hospital. | met
the Police people also. They have declared
that their conditions are alarming and very
critical. lamvery much afraid of them. lfthey
succumb to that, then Manipur will flare up.
There are so muchfearthat people will suffer
greatly and the law and order situation willbe
greatly affected. The extremists and the
underground organisations like PLA, Per-
Pak take advantage of this. The employees
and youth are telling, “You have seen this.
What is the use of merging with the Indian
Union? So, come out and let us disintegrate
and so on". They have taken advantage of
this and more harmwillbe dene. Thatis why,
we are very much afraid of that.

The agitation is going on now and we
* areonly waiting for the hon. Minister to reply
to it. We are anticipation some positive reply
from him so that this agitation can be called
off and we can run smoothly.

* 'would no take much time of the House.
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But, | would suggest ona thing. A delegation
including myself met the hon. Home Minis-
ter, some three or four days back and the
hon. Home Minister was very much agree-
able to the inclusion of Nepali and Manipuri
in the Eighth Schedule. He also mentioned
aboutthe inclusion of Konkani also. He has
suggested for convening a meeting of lead-
ersof allthe political parties for aconsensus.
| have also mentioned that all the parties in

. thecountry have agreedtothe proposal. The

Home Minister also replied that in principle
he had agreed. However, to make it a con-
sensus, he would like to convene a meeting
of all the léaders of the parties.

Only the other day, | also with Shri
Sontosh Mohan Dev and some others mat
the hon. Prime Minister and made a request
forthe inclusion of Manipuriand Nepaliinthe
Eighth Schedule. Hon. Prime Minister also
gave us blessings. He informed that he is
prepared for it. He is agreeable.

Today in the Press, we have seen that
a delegation of the National Front and Left
parties and also leaders of the BJP met the
Prime Minister who assuredthat aBilltothis
effect would be introduced in the next mon-
soon session. So, we are very grateful tothe
Prime Minister for this assurance. | am also
grateful 1o all the.hon. Members of this au-
gust House for expreesing their support in
favour of the two languages, that is, Nepali
and Manipuri.

While concluding, I willsayafewlinesin
Manipuri expressing my gratefulness to the
hon. Members.

[Transiation)

SHRIBHOGENDRA JHA (Madhubani):
Mr. Chairman, Sir, on behalf of my party and
myself | support the Bill moved by Shrimati
Dil Kumas Bhandari. | support this bill to
include Nepalilanguage inthe Eighth Sched-
ule of the Constltution.
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Mr. Speaker, Sir, | do notwantto argue
but | would like to say that my friend Shri
Inder Jit ji has raised such questions with
hard labour, wisdom, and understanding
whichis unnecessarybecause Gorkhaliand
Nepali are the name of the same language.
With the development of mankind the lan-
guagesalso progressed and in that process
many languages became obscure and many
new languages came into existence.

One of the oldest language of the world
which has been found written in Mahan-
jodaro could not be read upto now because
its reader ceased to exists so the language
has also vanished. We are fortunate thatthe
most ancient language like Sanskrit still exist
in our time and it has a history of 5-7 thou-
sand years. Several languages have devel-
oped, some have died, Hindi and been
developing some-time before the freedom
struggletotill now. Hindi, which we callKhari
Boli, is the only language which is under-
stood by most of the people of our country.
Those who do not speak, can also under-
stand it. So, our parliament has recognised
it as a language which joins the people our
country or as a national link language. Be-
sides it, no otherlanguage is capable totake
its place. We have not made so much efforts
to develop this language as it should have
been. The pace of its development has
remained very show. There is a need to
excelerate it. But some people wantthat only
the Hindi should prosper and all the other
languages should not be given due recogni-
tion. 1 do not doubt on their wisdom. But it is
like the same as if all the flowers from a
garland have been taken away and only
thread remains there. A country can not
progress like this. Hindi is our most favourite
language but India is more loved andgreater
thanit. There are several ancient languages
in India. It Hindi becomes a garland having
the flowers of all languages andif itworksto
join the country, the country and Hindi itself
can progress more.
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17.00 hrs.

Mr. Chairman, Sir, the mother tongue
has its own importance. Which is learnt by
the children fromtheirchildhood without ary
effort. So, the place of mother tongue Is first
of all, the fact which has also been accepted
by the Parliament and it has decided to
acceptitas alink language. Countries which
have achieved 100 percent literacy have got
it by using their mothertongue only. We can
also make itlink language in a centain period
of time, if we have tha intentionto do this. My
friend Shri Inder Jit has called Nepal a for-
eign country. Before the treaty of Sugrdi
between Britishers and Nepal, according to
which Britishers divided Nepal, my ances-
tors used to study there. He himself has now
gone to Darjeeling. He made such a long
speech which was not needed. This erudi-
tion was not needed. This erudition was not
neaded. Nepal is an indepandent country.
We have to give full respect to an independ-
ent country. it is our friendly country. Our.
History, Geography, Nature, Culture and
language is same. So why we should be
afraid of Nepalilanguage. it willwork as alink
language and as abridge between the paople
of two countries. Why do we take it as
language which will disunite the country?
Eventhen, |do not wanttobe adamantonit.
If alithe people of Darjeelig and Sikkim want
togive it some other name, lwouldbe happy
but there is no need of such a erudition.

Mr. Chairman, Sir, Maithili language
belong to this Certagory only, which has
been Included in the Eighth Schedule of the
constitution. Besides it, Maithili is the first
language which was recognised by Sahitya
Academy. It had been recognised by Cal-
cutta University for post graduate courses in
the beginning of this Century when Bihar
evendidnot come into existence. At present
it is taught in seven universities on post
graduate level. Even after post graduation,
all the students who are doing their Ph. D.
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degree have chosen this languages as the
medium of their studies. In the entire teral
area of Nepal border Maithiliis spoken by all
the people there and it is a link language of
people living on boththe sides. It helps us. All
people knowthe ancient Janakpur. The Dot-
Dwara which was annexed with India after
the Sugoli treaty by the Britishers is now in
myconstituency. But Dot-Dwara is regarded
as a part of Cultural heritage by the paople.
The people go round of it. We need no
passport to enter in Nepal. So we should
treat Nepal as a friendly country.

Mr. Chairman, Sir, constitution amend-
ment Bill was introduced in this regard in this
House for discussion in1971. It was dis-
cussed for two fortnights, ultimately it was
postponed on the request of Shri Raj Ba-
hadur who was the then Minister of Parlia-
mentary Affairs. Because he assured that
the Government would consider it. It is very
unfortunate that the Government of India
has adopted an anti-language attitude. This
is not a case of opposing Maithili. It is acase

“of opposing language policy. In the census
0f1921,1931,1951,1961, these people were
registered as Maithili speaking people. 1941
caensus was cancelled due to the Second
World War.

Ithink that the Government of India has
violated the Constitution? The persons who
mentioned their mother tongue as Maithily
but it has been written as Hindi. It is a
different thing. The cases in which Maithili
has mentioned as mother tongue have not
even been published. Two years back |
came to know that its publication had been
stopped through a secret order. In my opin-
ion, it is a mockery with the Constitution. it is
acrime. You are taking of providing a new
right but inthe way, you are snaiching away
the existing right too. Who has the authority
10 snatch away the right during the publica-
tion of census. If | ask for my right. Can you
refuse for it? | would like from the hon.
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Minister when he will reply, he should keep
all these things in mind and clarify also all
these things. The Government of Bihar has
also committed this mistake on the same
line. The Government of Bihar has decided,
not to allow the Maithili language for e
examinations for Public Service
Commission.In the sate conference of the
Communist Party of India, Bihar., ithas been
passedunanimouslythatthe saiddecisionis
notcorrect and the Government should with-
draw it.

Mr. Chairman, Sir, this Maithililanguage
has arich literature since 12th century. Folk
literature of Ludic and Shailsh is very popu-
lar. Shailsh means the Leader of the Moun-
tains. People come from far of places and
enjoy these folk songs. The people have
been singing these songs for centuries. As |
have already said that Maithili is taught in
universities at post-graduate level. In view of
these facts how the Government of Bihar
has taken such a decision? | think that it will
impede our development.

| hope that the Government of India as

~well as the Government of Bihar should

change their decisions with regardto Maithili
language. | hope that the entire House and
the lovers of democracy will give their full
cooperation inimproving the situation. Asfar
as the question ot including it in the Eighth
Five Year Plan is concemed we had also met
the hon. Prime Minister. Our hon. friend has
mentioned about Manipuri. | submit that the
hon. Minister of Home Affairs should give an
assurance 1o the students who are sitting on
hunger strike so that they may call off their
strike. You should not give an opportunity to
anyone to be an opponent of Hindi. On the
name of Hindi language we should have
Hindi as a national link languages . No non-
Hindi speaking person should feel it like a
burden on his shoulder. As far as Maihili is
concerned: Maithili, Nepali, Orria, Bangle,
Assamese are allthe languages of onefamily.
For example we say ‘jeachl’ in Maithily,
‘Janchu’ in Nepali and ‘Jachi’ in Bangle. All
these languages belong to the same family.

Mr. Chairman, Sir, the hon. Prme Min-
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Istar has also assured us that a decision will
be taken early in this matter so that some
action may be taken inthis regard during the
next session. | hopethatthe youths of Manipur
who are on hunger strike, will call off their
strike in view of this assurance, and we will
solve that issue of language in the Eighth

Five year Plan. | go beyond it. So | have

given a notice regarding the Constitution
Amendment. My Bill is till under considera-
tion of this House. Last time it was on No. 4
in ballet but this time it is lagging behind. |
have mentioned in this bill 20 or 25 lan-
guages are included in the Constitution, it
will not be a surprise for our country having
the population of more than 85 crore, be-
cause languages are the heritage of culture
andthe backbone of social life. The inclusion
of these languages will make our country
more prosperous and strong. No country
can be stronger by repressing any mother
tongue. It will weaken our unity and particu-
larly when there is an external threat to our
unity and integrity from foreign dividing forces.
In the end | would like to point out to Shri
Indarjit Gupta that there will be no objection
if his voters from Darjiling and people of
Sikkimdecide to change the name. Butdon't
create atoreign phenomenatowards Nepali
by constantly saying it a foreign language.
The language is the same either you say it
Nepali or Gorkhali, therefore “foreign’ world
should not be usedin it and the hon. Minister
should assure the House about it. Again
supporting this resolution | request that all
the other deserving languages including
Maithili may be included in the schedule.
With these words, | conclude.

[English)

SHRI SRIBALLAV PANIGRAHI (DEO-
GRAH): Mr. Chairman, atthe outset, Ithank
you for giving me an opportunity to partici-
pate inthis debate.lalso thank Mrs. Dikumar-
ifi, for having moved this Bill demanding
inclusion of two languages-Nepali and
Manipuri in the eighth Schedule of the Con-
stitution,
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Sir, there has been no oppositionto this
Bill in substance. There Is only one dissent-
ing voice that we have heard and that is of
our learned friend honourable Shri Inder Jit.
He, in fact, laboured hard to prepare his
spesech and put his argument for a different
name.

But, as you know, Sir, there has been no
opposition 1o this demand that these lan-
guages-Nepali or Gorkhall or Gorkha
Bhasha-should be included in the Eighth
Schedule of the Constitution. These lan-
guages should be included in the Constitu-
tion as quickly as possible. It is rather over
due.

Youknow, Sir, Dr. Sunit Chatterjee was
the famous linguist of our country. He was
also the President of Kendriya Sahitya
Akademi for quite some time. In his Report
on the Official Language Commission, Dr.
Sunit Kumar Chatterjee commendect inclu-
sion of other Indian Languages. Now, | will
quote what he had said: “The other Indian

" languages are 1o be added in this Eighth

Schedule following the wishes of their speak-
ers and their impontance, viz. Sindhi and
Nepali. “These two languages were recom-
mended to the given berth in the Eighth
Schedule. But, in 1967, Sindhi could be
included and Nepali was left out. | do not
want to go into the details. Nepali has been
given recognition by ditferent organisations
including the Sahitya Akademiin 1974. When
Sahitya Akademi accorded its recognitionto
the Nepali language as a major literary
language and when there was merger of
Sikkim with India, this language could also
have been given this Constitutional status,
visit could have been included in the Eighth
Schedule.

In 1911, the Allahabed University had
introduced Nepali as a vernacular subject. In
1921, the Calcutta University hadintroduced
this. Later on the Banaras Hindu University
introduced it. it offers Nepali as a subject for
Post Graduat and PhD studies. There are
saveral other Boards in other places which
have provided this facility in education Take
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the example of Central Secondary Educa-
tion Board. Not only this, thereafter, the
importance or significance of Nepaliis well-
established by the factthat, it is the principal
language of Gangtok and kurscong Stations
of all india Radio. A special programme is
being broadcast by the Guwahati Station of
All India Radio and an internal service news
in Nepali is broadcast by the New Delhi
Station also. The Cakutta Doordarshan
Kendra telecasts a 15-minute Nepali pro-
gramme every day and a few Nepali feature
fitnes are telecost, New Delhi at times. The
News in Nepaliare broadcast by BBC, Beig-
ing, Moscow and Bangladesh Radios. So,
the significance of this language is estab-
lished. This is an old language. We had our
first Census in 1871.

The predominant population of Darjee-
ling was shown as Nepali speaking popula-
tion. Sahitya Akademi, Wast Bengal and
also North East University, have setyp Nepali
sahitya Akademi.

About more than 10 million people we
have got in our country who speak Nepali
either astheirfirstor second language; ithas
rich literature. And particularly, as you know,
language is a very sentimental subject, very
sentimental issue. It is spoken in our border
areas, hilly areas; and that also has its own
strategy and significance. Sikkim. West
Bangal, Tripura, Himachal Pradesh, all the
Hindi States, Assemblies have unanimous
passed resolution for constitutional status to
be given to this language. And | also quoted
from Sunity Chatterjee’s Report. In this
background, it is now overdue that Nepali
language should find a place, should be
included in the eighth Schedule.

In this connection, | would like to know
fromthe hon. Ministerthat, when the Consti-
tution came into being, in the Eighth Sched-
ule we had first 14 languages included; and
later on the 15th member in this family was
the Sindhi; Sindhi Languagejoinedthis group
in 1967. What was the criterion of selecting
these languages.
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As you know, India Is a unique country;
Itis a country of very large population, large
area and also so many communities, castes,
religions and languages; that way, it cannot
be just called a country; it is much more than
acountry;itis asub-cantinent; it is morethan
a sub-continent; | call it a mini world; India is
a mini world with all varieties, cuiture, lan-
guages, it is our prime duty, all of us, to keep
the country together in the midst of such
diversity; to maintain unity, to ensure unity is
a great problem. We have also got to ad-
dress ourselves to this.

Language is such a sentimental issue
that our leaders immediately afterindepend-
ence also hadto think aboutit; andthere was
Reorganisation of States; on the basis of
language. Of course, the wisdombehing it is
now disputed by some. The wisdom that we
should have gone for Reorgainsation of
States or formation of States on the basis of
language. It gives rise in certain cases to
lingual troubles and all those things. There-
fore, the wisdom is disputed sometimes.
But, anyway, we have given due importance
to the language issue; and | would like to
quote-lcannot resist my temptaion toquote-
a famous Orieya Poet of my area. Swabre
Kavi Gangadhar Meher has written Matra
Bhoiome Matru Bhasha Reya hirudy Mamta
Janaminai; Taku YadiGianiPanaraGaniba;
Agyana Rahibe Kanhi. Athoughitis in Oriya,
it is very lucid, very clear. One cannot claim
himself to be educated, to be leamed who
does notdevelop liking, love, respectfor, (1)
Motherand and (2) mother tongue; Mother-
land and mother tongue are very dear to us,
very closeto ourheart. Therefore, we all love
our mother tongue; and in a country of In-
dia's size and with so many languages, it is
our duty to develop a spirit of tolerance to all
languages, not only thlerance but also to
create a situation so that we respect also
otherlanguages. °

We respect other languages. It Is a
question of co-existence of all languages.
They should have their due place in the
country, in the Constitution, in the Kendriya
Sahltya Akademi, everywhere. So, | would
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say, about the name, let us not do something
in a hurry.

Shri Inder Jit has also come forward
with his arguments. Nepali, it is also the
ancient name, probably it is also Gorkhali,
but it had got momentum after this agitation.

SHRI INDER JIT: Originally it was the
‘Khas’ language.

SHRI SRIBALLAV PANIGRAHI: The
present nomenclature may be different. It is
not a big thing.

The hon. Home Minister should sort out
his problem andthis cannotbe allowedtogo
on for a long time; nor can we do something
which will distance another section of the
community. We have aboutten million people
who speak Nepalilanguage. There is always
a solution for any problem. The language
can be Nepali, Gorkhali, or Gorkha
Bhasha,anything. For language there is no
opposition. Shri Inder Jit the hon. Member
from Darjeeling has also supported this.
There is no question about it. This problem
can be sorted out.

Again, about Manipuri also there is no
problem. It is the main language, or the
official language of manipur. It is the first
language of Manipur, we may say.

Similarly, Konkani also. Although there
is no reference to it in the BillKonkani is the
main language of Goa. That also deserves
consideration for inclusion in the eighth
Schedule.

What was the criterion for including
languages inthe Eighth Schedule? Of course,
the main languages are spoken by a size-
able population. Even on that consideration
Sindi must have been considered. But now
neither there is a Sindh Province in India not
is It the official language of any State. But
there are a large number of people who
speak that language.

Similarly, thera are other languages,
which onthe same analogy, deserve consid-
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eration for inclusion in the Eighth Schedule.

I will now conclude by mentioning one
more point. As | said, about language, we
should not be rigid. About the policy of the
Govemment of India there should be some
criteria. There should be some basis for
consideration. Otherwise also, | am pained
tounderstandthatthere is an agitation being
carried on now, to pressurize the Govern-
ment for inclusion of Manipuri. Who is sup-
porting 1t? But at the same, | am afraid, a
section of the population also is for another
nomenclature, not Manipuri, but they are
suggesting something else.

Therefore, there can be some discus-
sion on this question and this can be sorted
out and this language may be included.

Again, there are languages like Mythily.
Ourhon.friend ShriBhogendraJhahad also
mentioned it. Also about Nicobari language
also there was areference by ourfriend, Shri
Manoranjan Bhakta. It is time now to give a
fresh look at these Things. these things
cannot directly go to the Eighth Schedule.
The Kendriya Sahitya Academy and the
concerned State Sahitya Academy have to
accord recognition to these languages first.
It has to go step by step, ladder by ladder,
phase by phase.

On Orissa, we have a language called
“Sambalpuri language” . It may be called
“sambalpurilanguage”or *Kosalilanguage®.
Every body talks about Sambalpur saree,
Sambalpuri music, etc. this language has
got arich Literature About 10 million people
speak nepaliand we are discussing aboutits
inclusion in the Eighth Schedule. The Sam-
balpuri language also spread over large
areas, five to six districts. And about one
crore population speak this language. This
language is different fromthe standard oriya

language.

Now we are talking about removal of
llliteracy and universalisation of primary
education. the child ‘is to be

Taught, is to be given education at the
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primary stage, in his own mothertongue,
which is naturally notthe standard language
of that place. In the taribal areas , many
children are not attractedto schools and they
treat the standard language as a foreign
language. In the tribal belts, we should make
arrangement forimparting education in their
own mothertongue.

The Sambalpuri language is spoken by
one crore population, spread over five west-
e districts in Orissa. This language has a
good and a rich literature. This language
also should be treated as a separate lan-
guage. The concerned authorities should
glve recognition to this language. First to
stant with Sahitya Academy should give

recognition to this language.

| do not want to make a lengthy speech
because several Members are interested to
give their viewpoints on this.

Sir, language Is a very sensitive issue
and it is something which can be instrumen-
tal to strengthen our national solidarity. it is
like atom. if not property handled, itcando a
lot of harms. The language issue is a very
emotional issue and a sensitive issue. So, it
time to give a fresh look at these things.

According to Science of language, at a
distance of every one hundred Kilometres,
there is some change inthe language. Even-
though substantially the same language is
spoken, there are some variations. you may
call it as dialect or something like that. But it
is not the same language that is spoken
throughout the State. And wherever is spo-
ken by a large number of people, but ithas a
literature behind it, it has a distance features,
of a separate language , then it is entitied to
be called a separate language. Therefore,
the concemed authorities should liberally
consider these things. And in the process,
our literature, our language and our much
sought national solidarity, will be strength-
ened and not weakened.

With theses words, | support this Bill. |
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Gold Medal in archery in Belfing

- request the Government to sort out the dii-

ferances with regard to its nomenciature by
holding discussions ‘with all concerned. Rt
can be, as | said earlier, NepaliorGhorkalior
it can be both or anything, which is accept-
able to everyone. If we accept something
which is not liked by thousands and lakhs of
people, then they will create trouble.

17.30 hrs.
[RAO RAM SINGH #n the Chair

A problem like this cannot be solved in

. this way. The entire approach has to be

changed. There should be a via mediasolu-
tion, in a country like India of vastdimension.
Sometimes, we have to go through a proc-
ess of compromise in a situation like this.
(Interruptions). As | said, people are very
much agitated; young people are agitated.
As a result of the discussion today aboutthe
inclusion fo the Manipuri language in the
eight Schedule, it is getting unanimous
suppornt of this House. There should be no
reason for them to feel disappointed. | re-
quest allthose who are leading the agitation
to end the hunger strike.

with these words, | conclude. -

1731 hrs

[English)

RE: SHRILIMBA RAM'S WINNING A
GOLD MEDAL IN ARCHERY IN
BEWING

SHRI MANORANJAN BHAKTA (An-
daman & Nicobar Islands): Sir, a news has
just come that in Beiging, Shri Limba Ram
has got a Gold Medal in archery. The Minis-
ter of State in the Ministry of human Re-
source Development(Department of youth
Affairs and Sports and the department of
Women and Child Development) Kuman
Mamata Banerjee is here. We want to con-
gratulate him. From the Chair let it go tothe
country andto himthat the entire Parlament



